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(b) in how many of these cases have
. approva] been accorded fo, period ex-
ceeding thrge years;

(¢) whether there are cases, where
annual reviewg have not been carried
out, or where funds under approval
have not¢ been used exclusively for re.
search purposes;

(d) if so, whether any action has
since been initiated;

(e) if so, details thereof; ang

(f) how many of the approveq insti-
tutions gre directly connected with big
Indugtrial Houses?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL.
FARE (SHRIMATI SHEILA KAUL):
(a) There are at present 118 univer-
sitseg in thg country, 7 of these are
functioning under Acts of Parliament
and the remaining under the Actg of
State Legislatures. There are in ad-
dition 13 inctitutiong which have been
notified by the Centra] Government
as institutions deemed to be universiti-
es under Section 3 of the UGC Act, 1956
Neither thes, universities, nor any
other institute|organisation have to
obtain the specific approval of the
Central Government under the provi-
siong of any law to engage themselveg
in scientific research. The question of
the number of such universities|insti-
tutiong approveq by the Central”Gov-
ernment for gcientific pesearch does
not, therefore, arise,

(b) to (f) Do not arise

Formulation of comprehensive scheme
for Rehabilitation of disabled

4230. SHRI DEEN BANDHU VER-
MA: Will th, Minister of SOCIAL
WELFARE bs pleased tg state:

(a) whether Govermunent have foc-
mulated a comprehensive schem, for
the rehabilitation of the dxsabled and
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(b) if so, whether the State Gov-

ernmgnt have been given any direc-
tiveg in thig behalf?

THE DEPUTY MINISTER IN THE
MINISTRIES OF gDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K, THUNGON): (a) and
(b) With a view to draw up a com-
prehensive scheme for rehabilitation
of the disabled, Government have ini-
tiated 5 few pilot projects, Two pilot
projects one in Maharashtra and the
other in Orissa have been sanctioned
in 1982-83. Other State Governmentg
have been gounded to ascertain the
possiblity of setting up a few more
pilot projects mext year,

Declaration of Indian Ocean as peace
Z0ne

4231. SHRI BHEEKHABHAI. Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the latest decisions taken in re-
gard to Indian Ocean by surrounding
maritime countries;

(b) whether thery hag been common

consensus about geclaring Indian
Ocean as Peace Zone. and
(c) the parties to any agreement

arrived at?

THE MINISTER OF STATE IN THE,
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A A. RAHIM): (a) to (c) Dur-
ing 'th, recently concluded New Delhi
Symmit Conference of (Non-aligned
countries, in which most of the lit-.
toral and hinterland States of the In-
dian Ocean ptricipated, the non-aligne
ed countries reaffirmed’ thei, getermi-
nation to continue their endeavour
towards the attainment of he objec-
tives embodied in- the Declaration
of the Indian Ocean as a Zone of
Peace contained in Resolution 2832.
(XXVI) adopteg by the United Na-
tiong General Assembly in December,
1971. The Declaration has been

hinterland. countries who have sup-
ported successive resolutions of the .
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